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ORDER

PER M. BALAGANESH, A. M.:

1. The appeal in ITA No.2457/Del/2025 for AY 2017-18, arises out of the
order of the National Faceless Appeal Centre (NFAC), Delhi [hereinafter referred
to as 'ld. NFAC, in short] in Appeal No. ITBA/NFAC/S/250/2024-
25/1073164989(1) dated 12.02.2025 against the order of assessment passed u/s
143(3) of the Income-tax Act, 1961 (hereinafter referred to as ‘the Act’) dated
17.12.2019 by the Assessing Officer, ITO, Ward-1, Panipat (hereinafter referred
to as 'ld. AO").

2. The Preliminary Ground raised by the assessee challenging the action of
the Id CIT(A) in dismissing the appeal of the assessee by not condoning the
delay in filing the appeal by 714 days before Id CIT(A). It is not in dispute that
the appeal of the assessee filed before the Id CIT(A) was delayed by 714 days.
The Id AR before us pleaded that one more opportunity be granted to the

Page | 1



ITA No. 2457/Del/2025
Ashish Dua

assessee to explain the delay and to prove the sufficient cause before the Id
CIT(A). In the interest of substantial justice, we deem it fit and appropriate to
restore this appeal to the file of the Id CIT(A) with direction to ascertain whether
assessee had sufficient cause in not filing the appeal in time before Id CIT(A)
and thereafter decide the appeal, if admitted, on merits afresh. The assessee is
also directed to explain the sufficient cause of not filing the appeal in time before
the Id CIT(A). Accordingly, the appeal is restored to the file of the Id CIT(A).

3. In the result, the appeal of the assessee is allowed for statistical

purposes.

Order pronounced in the open court on 19/11/2025.
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